
SALON) SinGH 
Metropolitan Magistrate (S+D-01) 

Kari:ardaome Courte. Delhi 
State Vs. Sanjay 

E-FIR No. 348/2020 
PS GTB Enclave 

u/s 33/58 of Delhi Excise Act 

25.11.2020 
At 2.00 PM 

Through VC on Cisco Webex 

Present:- Mr. Ritendra Singh, Ld. APP for the State. 
Mr. Pranay Abhishek, Ld. Counsel for applicant/accused. 

Vakalatnama on behalf of the accused filed via e-mail. 

Arguments on the bail application made on behalf all the parties. Ld. 

APP for State submitted that there is previous involvement of the 

accused in other cases. Ld. Advocate for the accused submitted that 

there is no previous involvement of the accused and the accused 

was merely a helper in the alleged vehicle. 

Put up for consideration on bail application at 4.00 PM. 

(SalonSingh)
MM-01/$HD/KKD/Delhi. 
25.11.2020

At 3.00 PM 
Kark daome Courte, e Present: IO HC Surender in person. 

On clarification, IO submitted that the present FIR has 

been registered against the accused u/s 33 (c) of Delhi Excise Act, 

2009. 

(Salon$ingh) 
MM-01/$HD/KKD/Delhi. 
25.112020 
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At 4.45 PM 

Present: Mr. Roz Malik, counsel for accused. 

1. Matter is pending consideration on bail application. Arguments 

have been heard. Court record and police diary perused. 
2. In the present bail application, it is prayed that the accused be 

released on bail on the grounds namely, that the accused has been 

in JC since 14.11.2020 and no recovery was made from him during 

the PC remand; that the accused was a helper in the alleged vehicle 

that the accused is no longer required for investigation and that the 

investigation has almost been completed; that the trial of the case 

would take a long time and till then the liberty of the accused shall 

be curtailed; that the accused shall not misuse the conditions of bail; 

and that the accused shall not tamper with any evidence and is 

ready to abide by the conditions imposed by the court. In the reply 

filed by the l0 to this bail application, the bail has been opposed on 

the ground that the accused may jump bail and commit similar 

offence 
3. As per the prosecution's version, the accused with one Manoj 3 
was found in possession of 39 boxes containing 50-50 quarter litres 

of liquor with label of Race 7 Metro Liquor blended and bottled by 

Frost Falcon Distilleries, Village Juhari, Distt. Sonepat, Haryana of 180 

ml for sale in Haryana without any permit for sale / bills / receipts. 

The liquor bottles have already been seized and there are no 

previous criminal antecedents of the accused. 

4. Considering the above, the court is of the view that no purpose 

would be served to keep the accused in judicial custody. In view 

thereof, the bail application of the accused is allowed on furnishing 

bail bonds in the sum of Rs. 10,000/- with surety of like amount and 

al iicuat2 (30-01) 
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subject to the following conditions: -

a) The accused shall not commit offence similar to the offence 

of which he is accused, or suspected, of the commission of 

which he is suspected; 

b) The accused shall attend the court on dates fixed for 

hearings during trial; and 

c)The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him fromm 

disclosing such facts to the Court or to any police officer or 

tamper with the evidence. 

5. Accordingly, the present bail application is disposed of. Copy of 

this order be uploaded on the website of Delhi District Courts. Copy

of this be also sent via email to the counsel of the accused or be 

given dasti. 

(Salon Singh) 
MM-01/SHD/KKD/Delhi. 

25.11.2020 

4etropaikan Magjatrata (3t01) 
Kat dasm2 Cote, elhi 



SALON SNGH. 
dGtropolitan ldagisirato (S+)01) 
Karkadoone Courts, De1 

State Vs. Vineet 

E-FIR No. 353/2020 
PS GTB Enclave 

u/s 33/38 of Delhi Excise Act 

25.11.2020 
At 2.00 PM 

Through VC on Cisco Webex 

Present Mr. Ritendra Singh, Ld. APP for the State. 

Mr. Pranay Abhishek, Ld. Counsel for applicant/accused 

Vakalatnama on behalf of the accused filed via e-mail. 

Arguments on the bail application made on behalf all the parties. Ld. 

APP for State submitted that there is previous involvement of the 

accused in other cases and the accused was found in possession of a 

liquor meant for sale in Haryana and was unable to explain the 

same. Ld. Advocate for the accused submitted that the accused was 

in possession of permissible limit of alcohol ( 9 litres ) and it was not 

possible for accused to have the bill of Haryana and that the accused 

has not been convicted in other cases. 

Put up for consideration on bail application at 4.00 PM. 

(Saloni $ingh 
MM-01/$D/KKD/Delhi. 
25.11.2020 

At 3.00 PM cropaska agiatrcta ( 0) 

Present: IO HC Parmod in person. 

On clarification, IO submitted that the accused is on bail in 

other matters and that the present FIR has been registered against 
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Lne accused u/s 33 (c) of Delhi Excise Act, 2009 of being in 

pOssession of liquor meant for sale in the State of Haryana. 

(Saloni Singh) 
MM-01SHD/KKD/Delhi. 
25.11.2020 

At 4.45 PM 

Present: Mr. Roz Malik, counsel for accused 
Matter is pending consideration on bail application. 

Arguments have been heard. Court record and police diary perused. 

In the present bail application, it is prayed that the 

accused be released on bail on the grounds namely, that the 

accused was arrested on 21.11.2020 and alleged recovery of 50 

quarter bottles was made that is within the permissible limit; that the 

accused is no longer required for investigation and that the 

investigation has almost been completed; that the trial of the case 

would take a long time and till then the liberty of the accused shall 

be curtailed; that the accused shall not misuse the conditions of bail; 

and that the accused shall not tamper with any evidence and is 

ready to abide by the conditions imposed by the court. In the reply 

filed by the l0 to this bail application, the bail has been opposed on 

the ground that the accused may jump bail and commit similar 

offence. 

3. As per the prosecution's version, the accused was found in 

possession of one box containing 50 glass bottles of 180 ml each 

liquor with label of Race 7 Metro Liquor blended and bottled by Frost 

Falcon Distilleries, Village Juhari, Distt. Sonepat, Haryana for sale in 



Haryana without any permit for sale/ bills / receipts. There seems to 

be no material on record at this stage in the police diary to suggest 

sale of the said liquor by the accused except that disclosure 

statement of the accused mentioning that he does supply of liquor 

and he was taking these bottles to his residence. The accused was 

unable to show the source of purchase of said bottles of liquor. Thee 

liquor bottles have already been seized and the accused is on bail in 

other cases pending against the accused. 

4. Considering the above, the court is of the view that no purpose 

would be served to keep the accused in judicial custody. In viewv 

thereof, the bail application of the accused is allowed on furnishing 

bail bonds in the sum of Rs. 10,000/- with surety of like amount and 

subject to the following conditions: -

a) The accused shall not commit offence similar to the offence 

of which he is accused, or suspected, of the commission of 

which he is suspected; 

b) The accused shall attend the court on dates fixed for 

hearings during trial; and 
The accused shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him from 

disclosing such facts to the Court or to any police officer or 

tamper with the evidence. 

Accordingly, the present bail application is disposed of. Copy of 
. 

this order be uploaded on the website of Delhi District Courts. Copy 

of this be also sent via email to the counsel of the accused or be 

given dasti. 

(SalgniSingh) 
MM-0/SHD/KKD/Delhi. 
25.11/2020 iagis 
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